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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUT tACK 
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.............................................1991 
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.........................Apphcant (s) 

Versus 

1 	 1 	1 	 .2tb mrc' ................... .................:... ... ...............h ;:. .. .............Respondent (s) 

Sr. No. 	Date 	 Order with Signature 

4.11.9 	Call on 14th November, 1991 for admission. A copy of this 

application be served on Mr.A.K.Mishra, learned Standing 

Counsel(CAT) by to-m(:, rrow i.e. 13.11.1991. 

r 
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(ADMI:JISTRATIVE) 

2. 	 the Petitioaer is permitted to withdraw his case 

ad the petitioer is also permitted to put-forth 

his grievaice after final selectica incluiiag the case 

of malafide if any. 

This case is accordirg1y disposed of leaving the 

parties to ber their c*m costs. 
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